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Purchase of AS 90 Guns

249. KUMARI UMA BHARTI; Will the 
Minister of DEFENCE be pleased to state:

(a) whether the Government propose 
to purchase the British AS 90 seH-pro- 
peiled guns;

(b) if so, when; and

(c) the salient features of the gun and 
its capability as compared to Bofors gun?

THE MINISTER OF DEFENCE (SHRI 
SHARD PAWAR); (a) to (c). The Army has 
received a number of offers of seH-propelled 
guns, including the British As. 90. The vari-
ous offered guns have not been evaluated.

Disposal of Cases in Supreme Court/ 
High Courts

251. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state:

of pending cases which was 201383 as on
1.1.90 has come down to 135374 as on
1.10.1991. As regards the High Counts, al-
though the pendency of cases has increased 
due to institution of larger number of cases, 
the rate of disposal and quantum of disposal 
has increased during the last few years. The 
number'of cases disposed in 1989 were 
770946 as compared to 605698 in 1985.

(b) Besides increasing the Judge 
strength from time to time, various other 
steps such as grouping of cases requiring 
quick disposal, constitution of specialised 
benches, etc. have beentaken. The Benches 
are being so constituted in the Supreme 
Court that they function for a longer period 
and the work so allocated that similar mat-
ters are posted before the same Bench. The 
various recommendations including those 
relating to procedural and jufisdictional re-
forms contained in the Report of the Arrears 
Committee (Malimath Committee), which 
went into the problem of arrears in High 
Courts, have been forwarded to all the High 
Courts, State Governments and concerned 
Central Ministries for suitable follow-up ac-
tion.

(a) whetherthere has been any discern-
ible progress in the rate of disposal of cases 
in the Supreme Court and High Courts after 
the increase in the number of judges thereof; 
and

(b) if not, the steps proposed to be taken 
by the Government for expeditious disposal 
of cases and clear the backlog of the pend-
ing cases?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. There 
has been a perceptible improvement. In the 
case of Supreme Court of India, the number

Thefts In Container Warehouse of 
NHAVA SHEVA Port

252. SHRI GURUDAS KAMAT: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the number of thefts taken place in 
the container warehouse of Nhava Sheva 
Port during the last three years and the 
amount involved therein;

(b) the parties which owned these ware-
houses; and

(c) the action taken against them?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT


